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(a) whether rural people are . facing 
a Jbt or difficulties due to 'increase in the 
price of kerosene and it is not available 
in the 'rural areas of Bihar ; and 

(b) whether keeping in vi~w the diffi­
culties faced by the peopJ~ and . increasing 
tendency of profiteering, Government 
propose to subsidise the increased price 
of kerosene so that consumers get ken1sene 
at reasonable rates ? 

THe MiNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Some reports have been received of shor­
tages of kerosene in some parts of Bihar. 
Increased allOcations have been made 
to Bihar on the request of the State 
Government. Retail distribution between 
rural and urban areas is made by the State 
Government. 

(b) The selling price of kerosene oil 
is kept at a lower level than what it would 
be 08 the basis of costs. There is no 
proposal to reduce it further. 

[English] 

Telephone Services in Rajasthan 

5428. SHRI VJRDHI CHANDER 
JAIN: Will the Minister ·of COMMU­
NICATIONS be pleased to state: 

(a) whether Government are aware 
that telephone services in Rajasthan in 
geeeral and desert areas of Rajasthan in 
particular, are deter·iorating day by day ; 

(b) if so, the details ,thereof ; and 

(C) the steps so far taken or 'proposed 
to be taken to improve the telephone 
s~rvice's in the ~aid rea ion '? 

.. Tat; M1'N1STeR OF STATE OF THE 
~J~J$T.~Y J~),F ,f;oMt.tnJ.~ICATIONS 
(SlliRl R:.A.M N.WAS MIRP~J\.) :. (a) 
and (b) .. ~rf~Ql,In~.!-)f t.C~Rb_one ser­
vices in Rajasthan in general and desert 
ar~af of :~,~jast~an:.[ip par~jc~~r, ar.e gene­
rany', .$~tisfa~lori~ exce,pf at J 6~hp.ti"r where 
codtpfainfs rate 'is sJigll'tJy 'o~ "higher rate. 

te) BlectrOlAic excha",ges in JOdb9ur 
and Barmer. areal ate prOp<t*d' to be jDs... 
talled during 7th PJan period. 

Eag.gi"g I.aw:y"rs 'or conduetfM 
Go verllment ca .. s 

5429, SHRI MOOt CHAND DAGA: 
Will the Minister of LAW AND JUSTJCE 
be pleased to state : 

(a) whether the juniOrs of the Central 
Govern men t standing counsels/panel coun­
sels are permitted by Go.vernmcnt to 
appear and conduct Governmen.t cases in 
Delhi, Bombay, Calcutta and 'Madras 
High Courts ; 

(b) whether any junior bas so far 
appeared if so, the number of cases lost 
or won by such juniors ; and 

(c) the number of lawyers, other than 
panel and standing counsels, engaged 
during the last three years and the- amount 
of fees paid to them, giving year. wise 
figures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) No, 
Sir. When the case is entrusted to Central 
Government Standing Counsel/Panel 
Counsel, the Juniors of tbe Standing 
Counsel/Panel Counsel are not permitted 
to appear on behalf of the Central 
Government Standing Counsel/Panel 
Counacl.,. 

(b) Does not arise. 

(c) The information is being collected 
a~d will be laid ,on the Table of the 
House, 

Land ·Dispute cases pending in Cat:utta 
Hieb Court·· 

3430. SHRI GADADH·AR SAHA: 
WiJI the Minister of LAW ANt> JUSTICE 
b~, .. pleased to state: 

(a' ~h~ther a large number of Civil 
Rules aha CtvH Orders re'lating to Land 
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Di.putes are pending in Calcutta High 
Court since 1978 aod back ; and 

(b) if so, the action heing contemp­
lated for their early disposaJ ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF LAW AND JUSTICE 
(SHRI H.R. BliARADWAJ): (a) and 

(b). Information as furnished earlier by 
the Registry of the Calcutta High Court 
is given in attached Statement No. I. 
Steps faken to reduce pendency in High 
Courts in general which also include 
Calclltta High Court are given in attached 
Statemenl No. II. 

Statement-I 

Number of Writ petitions re/a ling to 1 and 'p.'(}fms inchding lalld cpiling pending 
(main cases unly) in Calcul1a High court as on 306-1984 

Total number Number of writ petitions pending for 
of writ ----- ------___________________ _ 
petitions 
pending 

Less than 1-2 2-3 3-4 4-5 5-6 6-7 7-10 Over 
one year years years years years years years yea rs 1 0 

39 23 5 6 

Statement-II 

Steps token to Reduce Pendency in 
High Courts 

The fol1owiog steps have been taken to 
reduce pendency in High Courts :-

(1 ) 

(il) 

(3) 

The Code of Civil Procedure 
was amended in 1976 to abolish 
Letters Patent Appeals from 
Judgement of Single Judge of the 
High Court in second appeal (vide 
Section IOOA). 

The Code of Criminal Procedure 
baaed on the recommendations of 
the Law Commission was enacted 
in 1973 and amended in 1978 
and 1980. 

The sanctioned strength. of the 
Hiah Court Judges has been io­
creased from time to time. 

(4) Apart (rom the above certain 
High Courts are taking the follow­
,ina lteps for ensuriog better dia­
posal of cases : 

(a) Cases iovolviDI common 
questions arc beiDa srooped 
by several Hilb Courts. 

3 2 

(5) 

(6) 

years 

(b) Matters fixed for hearing by 
giving short returnable date. 

(C) Dispensing with printing of 
. records. 

(d) Expediting and giving prio­
rity to matters under cer. 
tain Acts. 

The Government have also ad­
dressed the Chief Ministers of 
States and Chlof Justices of High 
Courts in which there is a heavy 
pend~ncy of civil cases over 5 
years' old to consider appoint. 
ment of retired judges under 
Article 224A of the Con­
stilutioD. 

The Government have also ap­
pointed Law CommissioD (1 Otb 
Law Commission) to keep UDder 
review tbe system of judicial ad .. 
ministration . in tbe COUGtry • 

AmoDI the terms of reference of 
the Law Commiuion are : 

(10 To keep UDder review tbe 
system of judicial admiDiatra. 
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don to ensure that it is res .. 
ponsive to the reasons ble 
demands of the times and 
in particular to secure : 

(i) elimination of delays, 
speedy clearance of 
arrears and reduction 
in costs so 8S to secure 
quick and economical 
disposal of cases with .. 
out affecting the cardi .. 
nal principle that deci­
sions should be just 
and fair; 

(ii) simplification of proce­
dure to reduce and eli­
minate technicalities and 
devices for delay so 
that it operates not as 
an end in itself but as 
a means of achieving 
justice ; and 

(iii) improvement of stan. 
daros of aU concerned 
with the administration 
of. justice. 

(b) To revise the Central' Acts 
of general impor tance so as 
to simplify them and to re­
move anomalies, ambiguities 
and inequities. 

(c).' To recommend to the Govetn- , 
ment measures for bringing" 
the statute book uP-to-d~,te" 

- by repealing 'obsolete laws 
and", enacrinents! : or parts 
thereof which have' outlived ' 
their utility. 

- (7) 1'h~ recommendations cont~ined "I 

in the 79th 'report'- of the Law' 
Commission have been examined. 

-, As '4ction,. on .. ~majority." of the; : re­
cOlJ1I~endatipn8 .i$ tOt ·be _ take~, by , 

, L ;' • tp'e,.~t~.te'. GO~fDm~At )' ,ap4, Ifigh 
Courts, these have been sent, tq.., : 
them a)ongwith the views of the 

.' " . p~ion Gove,rn[}le9t all~ ,thrY 
• ',' ~ "have; ~eil i re.cjqested:' , ;~o 'tak~. 
L,~ ", neCessary' aclion •. " .'." . 'I _. ,J 

(8) The Government have constituted 
an informal Committee of 3 Chief 
Justices to examine the problem 
of arrears in High Courts and 
suggest remedial measur.es. ' 

Maharashtra request to cbange crlter i. 
for No Industry District 

5431. SHRI D.D. PATIL: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIHS be pleased to 
state: 

(a) Whether it is a fact that tho 
Government of Maharashtra have reques­
ted ~he Central Government to change 
the criteria for determining and declaring 
No Industry District; 

(b) if so, details thereof; 

(C) whether the Union Government 
have considered the request of _ tbe : 
Government of Maharashtra; 

(d) if so, the reaction thereto; and 

.' (e) what are the present criteria to 
determine and declare a No Industry 

District? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY . AF~AIRS (~HRI ARIF 
MOHAMMAD, KHAN).~ (a), aQ4 (b): 
Government of Maharasht~~, h.,d rCP~r:e­
sented tbat Disrrict of Gadchiroli whIch 
wfls carved out of Chandrapu~ Distr~ct 
00' 1 ~. 8 ~ 8 2, . may be:' included :in,'the hst 
of'No'Jtldustry Districts. ' '".: I .j' I, .'; 

.,' i ,i ""1'"'' 

(c) and (d). Gadchiroli DIstrict h~s 
been ihcluded in the litt~,' 10', No:, tftdu~tw 
Districts with effect from 1.4.85. 

t' : " 

. (e) :, the dis'tricts cr~ate~fuPt~ 31:3.~~"3 ~i 
conipii'sing areas which had no large o,r" 
mediuPl"ScaJe in'dus{rJes as of 't'979~80, '", 
are eligible for fncluslori in the list bf;'No'", 

, "', ~'I Industry Districts. . '~ .. , , '. 




